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SHRI P. C. SETHI: Sir, I beg to
move:

“That the Bill,
passed”. .
The motion was adopted.
MR. CHAIRMAN: The question is:

“That the Bill, as amended, be
passed’’,

The motion wuds adopted,
the Enacting Formula to vote.

as amended he

16.15 hrs.
METRO RAILWAYS (CONSTRUC-
TION OF WORKS) AMENDMENT

BILL.

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): I beg to move:*

“That the Bill to amend the Meliro
Railways (Construction of Works)
Act 1975 be taken into considera-
tion”,

While introducing the Bill for am-
endment of the Metro Railways (Cons-
truction of Works) Act, 1978, I sub-
mitted before this House that from
the experience gathered from the
working of the Metro Railways (Cons-
trutcion of Works) Act, 1978, since 1st
February, 1979, some inconveniences
were being experienced and certain
omissions were also noticed. I may
also state here in this connection, that
originally the legislation was necessary
to enable tunnelling work to be under-
taken underground without acguiring
the surface rights; to streamline and
speed up the procedure for acquisition
of land and properties to enable acqui-
sition of right of users of the sub-soil
along with the alignment of the Metro
Railway both under private property
as well as in public streets; to put rea-
sonable restrictions on the right of
users of the surface owners along and
in the vicinity of the Metro alignment;
to enable the taking up of construction
work as necessary along the align-
ment to enable diversion, opening
closing or realigning of road sewers,
pipelines, telecommunication installa-
tions to enable the determination and

_—
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payment of an amount to expropria-
ted owners as well as tenants, with
varying degree of occupancy rights; to
enable the detemination and payment
for losses and damages which may
arise: and to enable compulsory eva-
cuation of people for a limited period
for their safety, if required.

As stated earlier, the Act is workin_g
since 1st February, 1979 and proposals
for acquisition of lands, buildings etc.
are being processed under this Act
and the “competent authority” and
the “arbitrator” appoinied under the
provision of this Act are discharging
their functions in respect of such ac-
quisition and other matters according-
ly. It was not possible to anticipate
at the time of the enactment of the
Act, the various circumstances and
situationg that might arise during ils
implementation. Now that the Act
had been in operation for a consider-
able period, the defects experienced
and the omissions noted require to be
remedied and supplied at the earliest,
for the smooih working of the provi-
sions of the Act. It is with this pur-
pose that amendment of some of the
provisiong of the Act by way of dele-
tions, additions and alterations is con-
sidered necessary.

The proposed amendments relate
mostly to the functions of the ‘Com-
petent Authority’ and the ‘Arbitrator’
appcinted under the Act and the pro-
cedure governing the matters before
them. It also covers to some extent
the acts of the Metro Railway adminis-
tration vis-a-vis the affected public
bodies and private persons as indica-
ted in the Bill laid before this House.

The amendments proposed at this
moment do not, in any way, alter the
character of the principal law but only
seek to supply certain commissions and
remove certain difficulties in the way
of effective implementation of the Act.
Though formal in nature, some of these
proposed amendments are considered
essential from the technical legal point
of view. The public interest and the

xmoved with recommendation

of the President.

- — ’l.
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interest of justice will be served Doy
effecting the amendments as proposed.
For speedy implementation of ihe pro-
ject and for the works connected there-
with, the proposed amendments are
considered necessary,

I would commend this Bil for con-
sideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Metro
Railways (Construction of "Works)

Act, 1978, be taken into considera-
tion.”

Mr. Sunil Maitra.

SHRI SUNIL, MAITRA (Calcutta
North-East): Mr, Chairman, Sir, I
come from the city of Calcutta and it
so happeng that my constituency is
also within the purview of the align-
ments of the Metro Railways. So far
as the time factor is concerned, I crave
the indulgence of the Chair to allow
me a little more time so that I can
submit to the House, and spcially .o
the Minister, so many things that I
have to submit,

I come from a city which has heen
much maligned, a city that hag heen
derided, denigrated, vilified and abu-
sed in and out of season, and for the
last 30 years this has been the lot of
the city of Calcutta. In any case it is
not very difficult to abuse and vilify,
but it is more difficult to appreciate
the problems and find out solutions.

It was in 1698 that a British mer-
chant purchased three villages and
founded the city of Calecutta. By 1718
there were as many as 41 villages
which today constitute the city of Cal-
cutta. From 1718 to 1947, the British-
ers used the city of Calcutta as the
commercial capital of their vast em-
pire and they built the city only to
sub serve their interests to protect
their interests, to preserve and further
their interests. Therefore, they were
only interested in that part of the city
where they used to stay and carry on
their business, If you look at the old
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map of the city of Calcutta, you will
find that virtually Calcutta was built
around Fort Wiliam and the Espla-
nade area; that was the place where
the Britishers used to live and that
was also the place where human-
beings could live. The rest of the city
grew up in a haphazard manner with-
out any planning like parasites grow-
ing in a jungle.

Therefore, today the situation in
Calcutta is this. At high noon on any
working day, you will find in the city
of Calcutta eight to nine million peo-
ple coming all the way from the easl-
ern U.P., Bihar, Orissa and rural Ben-
gal: at high noon the populationn of
Calcutta is somewhere between ecight
and nine million people. Calcutta was
built by the Britishers. Now the 30
years of Congress rule have not been
able to build the city of Calcutta in
such a way as to accommodate the
various problems of 8, 9 miliion people
at high noons—their transporiation,
drinking water, sewarage, elc, elc.
Buses could not cope with this huge
rush of people that come to the city
of Calcutta. In Calcuita the added
problem is—the transport problem.
Whereas the cities of Bombay and
Madras have 16 to 18 per cent as road-
space compared to the total surface
area—Delhi has roughly 24 per cent—
Calcutta has only 6 per cent as ronad
space as compared to the total surface
area of the city. In Calcutta the buses
carry daily 8 lakhs of people and trams
1.2 million people. But even with this
somehow or the other it is not possible
for the transport system in Calcutta
to carry so many passengers and to-
day the situation in Calcutta is that
the city is being chocked and it is he-
ing suffocated and if something very
radical is not done for the relief of
Calcutta, then I am sure Calcutta will
die. Therefore, seeing from this point
of view, when the idea of metro rail-
way was mooted for easing the prob-
lem of transportation, all sections of
people welcomed it—that perhaps at
least something would be done now.
Even then it should be remembered
that when the metro railway project
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will be completed by 1987 as you have
* told us now, the density of the popu-
lation of the city of Calcutta wiidl grow
more and by 1987 when you will start
operating the metro railway, Calcutta
city’s problem of over-population and
‘the problem of transportation of tihis
huge number of people will more or
less remain the same.

Though we have been demanding in
this House—myself and other members
from Bengal have demanded so many
times—that in addition to the metro
railway you should give us a circular
tailway, this Government has been
persistently refusing to concede our
demand. Once again before I embark
on the discussion of the melro railway,
I appeal to the Railway Minister to
give a very serious consideration to
give Calcutta ring railway, a circular
railway as you call it in the city of
Delhi. The Ceniral Government is
making arrangements for the Asiad
and Delhi is fortunate enough to have
a ring railway. But Calcutta city is
dying and it is a question of survival
for the city of Calcutta. I appeal to
the Minister thal he should seriously
ponder whether it is possible for the
‘Government to grant us a circular rail-
way in addition to the metro railway.

Then, Sir, in this House for the last
two years 1 have been demanding
along with other members from Ben-
gal that there is already a railway line,
a double track railway line, called
Kankurgachi chord line which bypass-
es Sealdah station and goes to the
south of Bengal. It is an colectrified
line and we have been demanding that
at least some passenger traims may
be run on this little double track line.
Already goods trains are moving on
‘thal line. If a pair of passenger irains
are run on this line which is already
electrified, I think much ©f the rush
in the Calcutta city will be avoided.
I am told by the experts of Calcutta
Metropolitan Development Authority
that as many as 70,000 passengers daily
would bypass Sealdah station and go
‘to their places of work in south Ben-
gal. Therefore, this thing also should
be kept in mind by the Government.
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Now the metro railway is conceived

to run from Dum Dum to Tollygunge—
a distance of 16.43 km.

But the Railway Ministry sanctioned
this Metro Railway Project on 1st of
June 1972. The cost was Rs. 140.30
crores, On December 28, 1972 the
Prime Minister formally inaugurated
the construction work of the Metro
Railway Project. The original target of
completion of this project was by 1978
and now we are told that the first
phase of it, that is from Dum Dum
to Shambazaar, would be completed by
March 1985 while the second phase
from Esplanade to Tollygunge would
be completed by March 1987

The target date of completion was
1978, 1 happened to be 5 Member of
the PAC as also ithe convener cf
the P&T and Railway Working Groups
last year; we questioned {he railway
authorities—the Railway Board— and
we were told that up to the ywear 1981,
only 27.5 per cent work_was comple-
ted, whereas the target date of run-
ning the Metro Rail should have Leen
in the year 1978. In the year 1981 we
were told that only 275 per cent of
the total work had been done. Our
question is: why has this work not
been done? It is all in the Fifty-fifty
Report of the P.A.C. submitted to the
Parliament. When we askeg about the
delay, they said that delay was due
to the paucity of funds Between 1972
73 and 1980-81, in a period of rine
years, the railways needed Rs. 140.30
crores. Actually the amount sanction-
ed and paid by Government to the
Railway Ministry was Rs. 88.44 crores,
So, there was no fund and hence no
work could be done.

When the woriginal target date of
completion was 1978, till 1981, not
more than 27 per cent of work could
be done, My appeal, therefore, to the
Government would be to expedite the
whole thing. Now, the project cost has
been revised from Rs. 140 crores to
Rs. 526 crores, That meang the increase
is roughly between 400 to 500 per
cent. T believe that when the project
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is completed by 1986, the cost would
be much more than Rs, 526 crores—
it would be somewhere in the neigh-
bourhood of Rs, 700 to 800 crores.

1 do not know how the Planning
Commission has gone through the
whole project ang how it scrutinised
the cost factor of this project. What
happens is this, If a particular prcject
is supposed to be completed in a span
of seven or eight years, and, if if
takes fourleen years to pe completed,
the cost would be double this amount.
There are instances where the project
cost has gone up by as much as 1,000
per cent, In the present case, the cost
of the project is supposed to have
gone up by 400 to 500 per cent, Hav-
ing done this job in such a miserable
way, the Government has now come
up with this amending Bill. What is
the purpose of this Bill? The Minister
has said that the purpose of this Bill
is to do something about the compen-
sation to be paid to those people who
were affected by the alignment of the
Metro Railway. So, to faclitate the
payment of compensation to {hese peo-
ple, he has brought forward, this
amending Bill.

Sir, in the principal Act, Section 23
provides for compensation for any
claims arising out of damages caused
by the construction of the Metro Rail-
ways. Will the hon, Mnister please
enquire from the Railway Board, in
how many cases the claims where
received by the Metro Railway autho-
rities, under Section 25 of the Metro
Railway Act. How many of these
claims have been disposed of? What is
the total amount of claims preferred
by the persons whose properties or
business have peen damaged or who
had to be evicted for construction of
Metro Railway line,

Sir, I have some figures and I will
be happy if the hon. Minister corrects
if I am wrong, Out of the 159 claims
settfled by the competent authority
payment for only one claim has been
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made and the amount is Rs. 1,250/-
Out of claims of more than Rs. 1 crore
coming from 159 partiies you have
paid the claim for only one party and
that claim amounts to Rs. 1,250/- and
the name of the party is Gopal Servi-
cing Station which is situaled at the
crossing of Ras Bihari Avenue-kussa
Road.

MR. CHAIRMAN: I think more
claims have been paid by now.

SHRI SUNIL MAITRA: This is the
position as on 31st March, 1982 I will
be very happy if the hon, Minister
rectifies if there is mistake in my fiug-
res. But if there is no mistake then let
him order an invesfigation into the
whoie thing.

Then as per Section 17 of the amend-
ing Bill there is provision for trans-
fer of cases of claimsg under Section
13(3) of the Principal Act to the Ap-
pellate authority. Now, another autho-
rity has been created. Earlier there
were the competent authority and the
arbitrator. The completent authority
were to dispose of the claims and if the
party so chose then it could go to the
arbitrator, Now, the post of arbitrator
is being abolished and a separate en-
tity in the form of Appellate authority
is being created. The amending Biil
under Section 17 provides:

“That all the pending cases under
Section 13(3) of the principal Act
are to be transferred to the Appel-
late juthority.”

May 1 know how many cases are
pending under Section 13(3) of the
Principal Act. There is not even one
case pending under Section 13(3) of
the Principal Act, The cases which are
pending are under Section 22(2) and
25(2) of the Principal Act and no pro-
vision has been made in the amending
Bill for transfer of the cases pending
under these two Sections, There are a
large number of cases pending under
these two Sections. So, my point is
what for have you brought this amen-
ding Bill. Is it only to satisfy one in-
dividual or certain vested interests? It
is for the Minister to inquire and
judge.



405 Metro Rly.

Again Section 16(1) of the Principal

». Act is being amended by Section 9(2)

and 9(3) of the amending Bill. The
Principal Act says that tre qualifica-
tion of the Arbitrator would be that of
a person who is qualified to become a
High Court Judge. Now what is hap-
pening is this. This post of Arbitrator
is being abolished. Instead of that the
post of Appellate Authority is being
created. The post of Appellate Autho-
rity is supposed to be superior to the
post of Arbitrator. Now, the qualifica-
ifion of the Appellate Authority as
proposed in the Amending Bill is that
of any person who can uLecome a
District Judge. Such a person can be-
come an Appellate Authority, whereas,
in the Principal Act the qualification
of an Arbitrator was that of a High
Court Judge.

Mr. Minister, would you kindly lock
into it and see whetlher all this ig Le-
ing done to suit one individual? Would
you kindly see whether the Railway
Administration wants to bring in an
officer as Appellate Authorily, which
officer has perhaps retired from Rail-
way Service around 31st of March,
1982? Is it true that the Railway Ad-
ministration wants to bring in that
person as Appellate Authority? There-
fore that particular qualification is
now being prescribed. According to
his qualification, this Amending Bill
is drafted. This is my charge. I re-
quest the hon. Minister to clarify this
point.

I was a Member of the Public Ac-
counts Committee. I was sent by the
Public Accounts Committee to visit
Calculta because some accidents took
place there.

MR. CHAIRMAN: You are not sup-
posed to disclose what transpired in-
side the PAC meetings,

SHRI SUNIL MAITRA: I am not
referring to Internal discussions; I
am only referring to published reports.
These are published reports of the PAC
which have been placed before the
Lok Sabha. They are not supposed to
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be secret documents at ;’11. As far as
PAC’s internal discussions are con-
cerned, they are secret. I am not re-
ferring to them,

SHRI ATAL BIHARI VAJPAYEE:!
Only verbatim Records are out of the
bounds of hon. Members,

SHRI SUNIL MAITRA: Aftey visit-
ing the Metro Railway Construction
work, I submitted my report to the
P.A.C. Chairman. The PAC submitted
its 55th Report to the Lok Sabha. They
enclosed my  letter written to the
Chairman of the P.A.C. In that letter,
I pointed out how on both sides of the
road, in the City of Calcufta, where
this metro railway works are going
on, there are so many buildings which
have got serious damages, cracks and
fissures. All these are due to the
construction of the Metro Rcailway.
There is one Building called the Asu-
tosh College building which has been
affected very much. This Asutosh
college building is a reputed educa-
tional institution where 6,000 students
study from 6 O'clock in the morning
till 10 O’clock in the night. As many
ag three colleges operate from that
building. Fissures and cracks have
developeg in that particulay building.
[ visited the college somelime in the
month of August, 1981. The Principal
of that College expressed some of his
apprehensions to me that there may
be some serious damages to the bujld-
ing unlesg something is done imme-
diately to repair the building very
serious things may happen. Now,
some of the engineers of the Metro
Railway were accompanying me. I
asked them: ‘Is there any fcundation
failure? Why have sp many fissures
ang cracks developed? What is the
reason?’ The Engineers told me that
there has not been any foundation
failure at all. (Interruptions). T went
to Calcutta and again visited the
building in June last, The Principal
of the Asutosh college told me about
the on-coming monsoon which may re-
sult in a catastrophe. I wrote a letter
to Mr, Sethi. Mr. Sethi replled to that
letter saying, ‘I will have the matter
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looked into’.... (Interruptions) On
11th August, 1981, the Public Ac-
counts Committee submitted its 551h
Report to the Lok Sabha, My aoriginal
letter written to the Chairman of the
Public Accounts Committee is con-
tained there. 1 want to ask the hon.
Minister: What action did the Gov-
ernment take? What action was
taken by the Ministry of Railways on
the basig of that letter? This is what
I specifically want to know from the
hon, Minister.

Sir, the Public Accounts Commiltee
of this honourable House is a presti-
gious Committee of Parliament, But
nobedy is there to raise his one little
finger pressing the Government to in-
vestigate into this particular matter
regarding which I personally wrole a
letter to the Chairman of the Public
Accounts Committee. The hon. Min-
ister only said: ‘I will have the matter
lookeqg into'.

Sir, again )Jet me warn the Railway
Minister that monsoon is fast approa-
‘ching and if there is a very hecavy
‘down-pour there is every possibility
of the entipe building collapsing. And
remember, at any given point of time,
there are 1500 studentg studying in
that building and if the building col-
lapses, if the roof of the building col-
lapses, there is going to be a calastro-
phic disastey, Therefore, I would
drawn the gttention of the hon. Minis-

~ ter to the fact that he should take this
warning very seriously and send the
"Engineers, not the Railways Engi-
neers, but independent Engineers, to
‘find out if there has been any failure
in the foundation of Metro Railway
constructions in Calcutta. Please do
something to save the life of 6000 stu-
dents who are prosecuting theiy stu-
dies in the colleges housed in Asutosh
College building. Thank you very
much.

sfiaft gomr "R (FTFT)
AWIIRT AEYEA, AT GG A FAFAT
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of Works) Amdt. Bill 408

F THEATHT F1 T@T v TAT qH T
fF oz “susar  awer fodaw’ @
ar “qfre [ dwee st ?
forereTe, ForET A SaT a1 wEE -
€ aER ¥ & o g | (sgama)
SAT gIST & AW G g, 918 "iK
O Fed F ITEW g |

gumfa weRw, Hqfwa
gmygs  fagas 1981 & wwdd H
¥ gftgi g =9 fow «1 Rw
dagd & FTAR AR IIGHT g |
qfra 3@ ofwe F fawio amEg
afw a1 dafa &1 oA afersEmi
F wWeaar-qEd®  FiEad & fqg
fFar s & zw fadww w1 2w
g |

ST g fF 9w ar gafa &1 o
et Ageaqelr aren F fow R s
g UGg AT & FigfEga ¥ oadf
T ST §, AT HAFAT FT F
IEIELO A | Fadhar ¥ o qfawra
@ &1 fawior wE gur @, Sad
asf @1 Mg 1 1972 ¥ A FE gq®
fFar mar g WX 1987 TF @F [
g & gISET o AR 250 FUS
F TAT AN FT ATAE 9T | WS
100 FUT ¥ I @A gl T § #AIX
e TR a, FeuFr e ¥ faAtw
G W R vEd Fmn g f
TWHFT & QU g9 H Al 10 dr
R AT quw | qwy fow @ ¥
qIAAT ST W@ §, FIWG  Fgdl AT
W &1 Tofee el & @ gu
g9 @ dgar Smom | T feew &
foaar &4 @ aWT 9T @ W R,
WY @+ ﬁffmmlﬁ
ot w1 fwtor g awar 41



409 Metre Ry,

@ a ¥ ag T el §
fF 1969 & Fordar ¥ 3@ JioAT
#f  FoAT T TS 4F AR 1979 H
oy & uw wfufmaw & adww Aex
Wad  F T A gET—IG IF
W WEE g 1 SEa &
J@ A IO T IEE d¢ @l
2, HEET a8 W g HIX gaEAmHl
F TET 9% WrE, O @A gU
1975 ® Johre 399 IUHAT =
ge1 fag st 9 929 ¥ wEAlg gt
#1 Faan fF oF  wFe g1 @I 8
MT W g IH Iueafua faar
sro, S faedr & W e #
gaTaqT ¥ g1 gvafuq 9qr F oagr
qT IHFT TAFNTIAT 2T AFT ¢ [6 727 |
WIT 1972 H TgT 8§ T qHarat qiAfd

g & Szt aFr gAR J 7 R S
FFAT 2 | Fgd FT Hooaq dg 2 &
¥ FH FI TE€ FE F 9gq & 9
ar =fgw arfF ey wfr s 7 &
AT WTH AT 9K ITHT ATGH AL

ASADHA 30, 1904 (SAKA)

(Construction of 410
Works) Amdt. Bill

 WRL 9 Q¥ FH AT g awr
T FSHT QG AT & HAHT ST
® IEY W g & WK guEr
wris FfEqreai #1 qrET FT 9=zar

g |

TRl USRI F 19 H §HIA S
g & s@ fagas &1 o g #r
gegarE QT g |

SHR1 CHITTA BASU (Barasat):
Mr  Chairman, Sir, the Bill’s objec- -
tive, let me accept it for the time
being, is to expedite the construction
works of the Metro Railway in Cal- -
cutta, anq the amending Bill provides
for the appointment of competent
authority, appointment of appellate
authority, requisite qualifications for
them and ga)so prohibition ang regu- -
lation of construction of Luildings or
any such development upto a distance -
of 20 metres on either side of the
Metro alignment, whereas it was ten
melreg in the parent Act.

So far as these objectives are con-
cerned, and if it is with the idea of
expediting the construction of Metro
Railway, there is nothing to object.

We have got the background infor- -
mation about this project. It was
starteq in 1972 with an estimated cost
of Rs. 140.30 crores, anq though 1 do
not want to go into the details, now
the estimateq cost of the project would
be about Rs. 800 crores. So far as -
the delay is concerned, it is all the
more alarming. It has been said that
the first phase of the construction
would be completed by 31.3.1985 and
the secong phase would be completed
by 31.3.1987. As the reports go, cnly
27.5 per cent of the work has been
completed: more than or about 70 per
cent of the work still remains to be
completed, One of the reasons or the
principal reason for the delay has
been pointed out by the Public Ac-
counts Committee. It is not my com--
ment, it is the comment which has
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been made by the Public Accounts
Committee of the Parliament. In order
to save time, it is better for me to read
wut what the Committee has com-
mented on it:

“Apart from other things, the de-
lay has pusheq up the cost of pro-
ject several-fold. The Committee
were shocked 1o learn that the main
reason for the delay in completing
the project was lack of funds. The
‘Committee fail to appreciate why
after having taken a well-consider-
ed decision to go in for a vital pro-
Jject, adequate finances were not
available to the project authorities
for completing the work in time..”
“The Committee have no douubt
that allocation of funds for the total
project has been made in relatively
small doses over the years. Between

1972-73 and 1980-81 the total pro-
jected requirement of funds was
worked out t0 he Rs. 140.30 crores
ang against this pyojection, the
total amount allotted and actually
spent was Rs. 88.4%2 crores.”

While the projected requirement
wag Rs. 140 creres, only Rs. 8842
«crores has been so far allocated and
spent. That is the main reason {for
‘the delay in the construction work of
thi= Metro project. Therefore, Sir, I
would take this opportunity to appeal
‘to the Railway Minister to go into
this Report and try to act upon the
recommendation that they have made.
"There is a distressing state of affairs.
“The Committee desires that the matter
may be reviewed at the highest level
and at least now a time-bound sche-
“dule may be laig down for the com-
pletion of the project at the earliest.
It should also be ensured that tihe
‘shortage of funds is not allowed to
hamper the further progress of the
‘project.”

Sir, I would urge upon the Rsilway
Minister {o consider these recommen-
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dations of the Public Accounts Com-
mittee that the contraint of funds is -
ithe major and principal reason for
the delay in the completion of the
project. I would like to know whe-
ther the Hon, Minister will be in a
position to assure thig House that the
recommendations made by the PAC
woulg be acted upon properly. I would
urge upon him to uct on the recom-
mendation of the PAC.

Sir, since there is not much time at
my disposal, I would not deal with
other subject. But one point that I
want to emphasise is that even after
{he completion of the Metyro Railway,
this transportation problem of Calcutta
City ig not going to be over. This is
the result of the study undertaken by
the West Bengal Government itself.
According to the study even after the
completion of the Metro Railway 1.5
million commuters will r2main to ke
catered t{o even after the {ransport
capacity thug createq by the Metro
Railways. Therefore, the question of
further expanding the transporl capa-
city for the city ig of upgent necessity.
Therefore, not only the Government of
West Bengal but the people of West
Bengal also have been demirding for
a long time that there should be a
circulay Railway. Thereiore, 1 urge
upon the Government that they should
review their earlier decision, Their
earlier decision has been that after
the clearance of the Metro-Railway
there shculd not be another project
for circulay railway. That was the
decision taken by the Government. 1
request the Hon. Minister toc review
that decision in view of the study
made by the Government of West Ben-
gal and also in view of the @pin§on
expressed recently by a Canad:an
Urban Development expe:t recently.
The Canadian Urban Development ex-
pert who came over to Calcutta  re-
cently, afiep his visit has pointed out
that the city needs both Metro and
Circular Railways serving twu differ-
ent markets, Therefoyre, Sir, the ques-
tion of Circular Railway is to be re-
opened and he shoulq take proper
action thereon,
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16.59 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

There was a committee called Jine-
wally Committee of 1948, They also
referred to the Circular Railway. They
said that the actual conditions were
such that with an expenditure of only
Rs. 100 crores, there could be g Cir-
culay Railway in Calcutta, which can
meet the needs of a wide section of
commuters.

So, having regarg to this fact, viz.
that the Metro Railway cannot cater
to the increasing needs of the people
of Calcutta Government should re-
view its earlier decision of abandon-
ing the proposal for a Circular Rail-
way, and re-open the issue. While the
construction works on the Metro Rail-
way should be expedited, some sur-
vey work or some preliminary work
shoulg alsp be stayteq with regard to
the construction of the Circular Rail-
way in Calcutia. These .are the moot
points which Government shoulg take
note of. '

Lastly, many comments have been
made regarding the {unctioning of
the Metro Railway authorities. Vari-
ous irregularities have been pointed
out in the PAC's report; and I would
be glad if they are examined proper-
ly., I do not know when the Action
Taken report 'will be coming; ang I
think this House may not have the
opportunity of discussing it. So, I
request the Minister to go through it
ang s22 that some remedial action is
taken on the irregularities mentioned.

st T fag @ (wdqR)
Ja g fF waaw  ofwar & gaa
e e @ fwww w9
[T FT FH U€ g0T g, AL ag o
TAR M & TF agd 5 @Y Foshell
HQE gar § | 9 aIq &1 6 gEwar
g fF st dfew AR e
FADAT WEL i Had AT FT TG
FEA 9, qgT TN HaAt =wer gfew
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wiEr ¥ 209 fegTE}, 1972 # SET
SquTE FY gy w @1 fw Ay W}
Safq &7 UETENN, g UF HiELAH
WEX ENT | ard ¥ qfim 3R
F g o goe & a9ng 7€ 8,
afs sawr fwarfag $ame s &
TR & TOF § agi F7 T AR
ArfE #E, a7 99 WY & A9
¥ gF agg a7 FgwTd g adar
g |

o AHa g fF 9 1978 #
1 WG UAE  qAAT TGT, A1 OIEH
e FAFT F qra qrq faeddt, AITH
iy T FF IF WA # A #ET
Wg worfaq wom oar, A -
T #1 FACfEEl  a@ga  Sgial
g | WTOW H FaAd d@ddl & faar
mwr g7 1 fow feA wamwoHdT ST
T =@ AT oy A @, 99 faw
Fg FAT 140. 3 FULS &IT F[ JISAT
9 | HS IH T FT EFET agd
asT g ™ g WR 3§ faq agd
ofers g9 FT AEEHAT & | (A
T SOY-HT & HE'I%I'EI-T faederar
fFgaT g 7 zowr oo & me
FY A 9X 2 | (sgxaea) HIAA
geer g4 | § zES FI T
g |

ELET I E s AR AN NI EC RS
Fr Afaat ox g 1 gEEr fgEmerd
Saar @@ uT g, faawr e e,
G &1 AT e T | S FTH 9w Ry
T, SR d% A% A1 AR
Al A @ § 1 @ Fr @A AT
g Q@ Agr AwLdarn 1 AE AL
AraTgENe HeE faF ay | I7 ATA-
WAIFS #1 FOZ FEA @) fawErd
TA AW 9T ¢, 961 HCRTLITE HIT
I8 FERE # AR A fadr qaeg
gegm  ag fam  (swaatd)
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[= =m faz mzF]

7%\ 7Y, W fad Frd T AF _A
¥ E AT X A oo A WA
agA wma T fasl, 7@ uw  Am
TrAFe g X WS w6 # O qar HWie
9% NHFE §, I A GUAT A T
A W9 O 39 a1 AKA 99 A
afr @ & A 1 A W wHar
& ag a g fa gawt qu T A1 Al
i & QU T Fiw A FEFar
F R W giyde T Lfedr § ag
¥g SART § | oid fd and F wrae
a2 Faw 1 gt i safee & agi 9T
Fha Al ZuTC & o a7 E /R A
ag Tee @) Afax ¥ nfaw ggdy  Sr
@R

A %@ ddl & 7g W FgAT g
o #erer gt @) agY, sra & 9+ 1972
% feeeli wr A aR@rar #IR Ag
YT TE GO0 Fy 7F oF i faeet A o
AZi T wTT1 N | AlET Y B
gra W SERT @97 AT (g ?
fessfl &7 =edi g€ wrendi &t 3@y
gr W fkeett ¥ fwa wx@ ¥ Wi
AT OF ga¥tor aw g g SaE
@ g¥ 1 % faedd| ¥ o 2 W 7e
T HTL AP @r TR W@ 7

UF WIHA™ ¢I&d ;9 Al
g

s Ty Teg wigw: 9% w1 99T
gt & )\ 1972 ¥ w9 ¥ T8 AT AT
fa #miz o & da fewmd & gfaaa
WA MR N, DA TR F oA
AW TIIG UL AL AZT H HEA A -
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¥ faz av | Ay I wTEw q4F
0T, ( T anAm g b g aqEw
gl A g1 afva wF a W am
q 5@ # Ay 48 feao s e
FT BIATT FT WA g IgT SIS AY |
Tg +Ef THEF A o feoelt wge &
T /T /AT g Frernuar A -
frs garet &7 s & o ow for

g @tz {aerdr srgdr, ag ST

g o4 far 3y awg AT gz N W
HAT adisl o fF Fax ¥ @9
Aqrga W@, Few wd uF gav & for
W arga fasrad S fa qfiea
gt fgd fa faselt & amare v
ST O agd T qAET g @ g 39
F AT goor 1 fEedr 7 AT o4
qw ar ifFs  EWT & U U
2@y g far Fordr atg )t & At 39
¥ ¥ ufay qod  feady wgL AL |
Tafad syet o 2@y g faselr wel
Fr qratga g A =2k A agt av
Y WT F FEEFAT FFW A A
Far =gy )

Tag o fAgae wem far wEm
HIT FFAE T agT IT W3R §, TEA
g o, gmoT (¢ aF o fa gw D
agradl # it 19T gy @er
F 4T Q9 @a ! &g UF §19 A
A ¥ Yy ar geIvrAvey ¥ /| fore
gag FAFAI H 79 A 0% fF 3@
ang Fqd 16 fodtdeE F AT |
T F, 16 faardrey ar MdFe
grg & fear 1 3w F oam aAar
agrd W Wq |

(s4qaim)

MR. DEPUTY SPEAKER: Our gett-
ing Metro railway in Delhi, Madras
and Bombay depends on the success-
ful completion of Meiro railway in
Calcutta. Threfore, what are your
suggestions?

ZRUZ, 9T atn oI FEwey T
§ SHAT 91X AT Y2qeT oF a2
AR T BT Srawi | ag e
TAT HIEA & A(AGT ATY F( (Goal
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¢« SHRI RAM SINGH YADAV: And
much more on the cooperation of the
people of Calcufta and the Govern-
ment of West Bengal,

MR. DEPUTY SPEAKER: When it
is completegy successfully only then
we wil] get it in Calcutta. Therefore,
you give your suggestions as to how
it should pe completed sucesstully.

it T 62 ax : § ST HEm
# 72 wgm Fgm & dwe 1S
A G EE L, S0 & s AT
T 59 Haq ¥ LA @ drK &
FATAT & Srdd a® I § & I
T | fsmgg TN @ WE
A AT TH AT AR Saar e
F THg ¥ ww 24 f@ jwaam @
faxr faar ot fogar wm fear, ¥
feae & T W =& f@ar 7y, 39
FAE AT IGT FTH a1 @ & A1 A

o gl g i qum Ay shtedv dfRkT

THEY ¥ TR IgATeR @ a1 wR
IR & gAl 98 1 R € W |
TR ST gAY Il F Aar & fad
fae® amg & ag @ gu gm

4 W Aawy F) 3@ A F o
WY gRET g, A &3 qgE ¥ o
AT FFTA A A § faar & 3T H
uF 74l e o & g M OF Ay
T F F17 a1 AW a@@T | AN

st mAde W] wfew g fm &

Tga a1 gdeEd gl off 57 ¥ fed
g eor Ao 2250 T AN
x@a FIEE T oag ald A AT A
S Aw F2q | & fEzw  FT
Tigm fr §F N 9@ e § o
w1 §% SfaR | awedw § R qa A
W q¥ g7 ¥ W wifew §, 99
¥ I WY AW JIT T @ Ry
%X frafae &7 ¥ wed dud arfs
WET ¥ W @R O g AW
& et § 9AE Tx.a% fm o aF
1457 LS—14
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M 87 AwgL ¥ ofeqs @@ W3
WA § | 4T T FaA Wew MiwqT
AT § TN OF GG A AR Y § WrC
W R 5 & wE g )
& garar g fore fafr
g fat ot aTan AR wREEa
FT AT I 7Y AT FET 1 T
&9 ¥ 5§ a< taar @ s GHwT
AT [ @FA S=d B giaEr
WA FE & far qagaf & | @
far 3 = SrAr & 5 oadae
& o qfeaw € 9 ) AT ®WT
HR-SMEF FT SEAA ) s7aeqT FHT |

TR Weal & A, AT Hay Y
T agi 9T o fagas wegd fhan §
TEFT @ @G T § | qg fadas
q&T & ot fF ASY argw & qet QI
Fa¥ ¥ @@ fgg grm | F IR
gaqE M 3 g fo I &F ga9
73 3a fagas & wega fFar o
SHRI NARAYAN CHOUBEY
{Midnapur): Sir, some of the friends
of the Congress (I) Party have always
only one formula, that is,
(a+4-b)? — a2t b24-gzab
Whatever they wil
start, they will start by abusing the
West Bengal people, the West Bengal
Government and Calcutta.

AN HON. MEMBER: And the Janata
Party.

SHRI NARAYAN CHOUBEY: Janata
Party is a common factor with them.

Our friends have been stating that
the Government of West Bengal had
not been giving any cooperation in the
construction of the Metro Railway.
That js utterly false. It is a cannard.

Actually, such things should not be
spoken here.

- The problems of Calcutta nave been
accentuated due to the division of the
country and after independence they
became still worse. After the divi-
sion of the country crores of refugees
came to West Bengal and Calcutta.
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[Shri Narayan Choubey]

One of the greatest sons of India,
Dr. B. C. Roy, while he was alive, as
Chief Minister even in 1949 he had
been thinking of Metro Railway for

Calcutta.

AN HON. MEMBER: He also wanted
a circular and underground railway
for Calcutta,

SHRI NARAYAN CHOUBEY: He
brou'ght French experts in 1949 but due
to paucity of funds it had to be

dropped.

PROF. MADHU DANDAVATE:
Metro Railway was brought only when
underground activity came up. (Inter-
Tuptions)

MR. DEPUTY-SPEAKER: That may
be the reason why Calcutta was cho-
sen.!

SHRI NARAYAN CHOUBEY: Actu-
ally, the Government of India took a
decision to start the first Metro in the
city of Calcutta and it is a correct deci-
sion. As very correctly spoken to by
my Comrade Maitra, only 6.5 <er cent
of the entire area in Calcutta contains
roads, whereas in Delhi it is 23.5 per
cent and in Madras and Bombay it is
much higher. Calcutta’s transport
problem is a very big problem and
Metro will solve it in a big way. But
Metro does not mean only Dum Dum
to tollygunj. 1t also means Salt Tala
to Ram Raja Tala, Tollygunj to Garia,
and Dakshineswar to Tollygunj, In
every city in the world Metro has
been found to be esential to solve their
transport problems. Naturally, it has
been found to essential to solve their
direction that you started the Metro in
the city of Calcutta. But what has
happened? Your problems are rising.
You are a poor country. And if you
cannot do the job in proper time, you
have naturally to spend more. Actually
as eur friends have mentioned, in 1972
it was estimated to cost only Rs. 140
crores, then it went up to Rs. 250
crores.

AN FON. MEMBER: Somebody says
it will cost Rs, 800 crores!
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SHR] NARAYAN CHOUBEY: Also,
it was expected to be completed in
1978, originally. The cost is now estim-
ated to be Rs. 500 crores or so, and
it is likely to be completed, you say,
by 1983. Somebody said 1985, and
somebody eise said 1987. An ex-
General Manager, Mr. Chakraborty
said that it is not going to ie com-
pleted before 1990. That means, the cost
is more and the poor country has to
spent more. And the Railway Minis-
try is facing difficulties because of pau-
city of funds. If the Railways could
have adhered to the time schedule,
perhaps, it would have to spend less
money and would have compleied the
project in time.

What you are spending in the name
of Metro Raiiway, that is ‘hrown in
the waste paper basket. The Public
Accounts Committee has observed in
its 55th Report:

“The Committee are surprised to
note that out of 49 officers sent
abroad 16 officers were not directly
concerned with the Meiro Railway
and 7 officers were transferred out
of the Metro Railway and are at
present’ not working in the project.
This has resulted in gross “wastage
of public money and also wastage of
the expertise gained by them and no
benefit accrued to the project as a
result of this visit.”

What is happening? Firstly, the
money is less. Secondly, whatever
money they spend, that is not ufilised
properly. The Railway officers go on
merry making. The Railway Ministry
do not stop them.

I also support the demand of my
comrade friends, Mr. Maitra and Mr.
Chitta Basu, for a circular railway.
Already all the railway lines gre there.
If there is some link, it will bring re-
lief to a large number of people. If
you start this work now, it will be
completed even before the ~ompletion
of the Metro Ralway project,

There is no doubt that construction
of Metro Railway is a unique project.
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QOur engineers and scientists have
solved many problems on their own
without depending upon foreign ex-
perts. We congratulate them for that.
Despite all these things, some vested
interests are also finding place as they
do in all other projects. Only yester-
day, ‘Jugantar’, a West Bengal paper,
has reported that even before the com-
pletion of the Metro project, thefts
have started taking place in spite of
the fact that there are RPF peisonnel
to guard the property.

Mr. Maitra has said that a big acci-
dent may take place in the Asutosh
College. But already accidents have
taken place there.

SHRI RAM SINGH YADAV: It is
because the law and order situation is
deteriorating.

SHRI NARAYAN CHOUBEY: Is it
because of that reason That ithe entire
building is collapsing, the pipelines are
bursting and the contractors’ workers
are being killed in the pipelines?

Then I come to the contractors. The
press is full of reports about certain
contractors getting away without any
legal obiigations. There is a big vest-
ed interest in the issue of contracts,
even in the Metro railways. Small
people would not get any contract;
they must pass through some big per-
son. Naturally there has been vested
interest in the matter of issuing con-
tracts. I hope the Minister will look
into this. Why don’t you punish such
contractors, who are not dolng their
jobs properly? But what we notice
is that a certain leniency is snown to-
wards the contractors.

Works. which should normally be
done departmentally, like re-railing
removal of tracks, placing of ballasts
etc. are now being done by the con-
tractors, who are being paid and fed
at the cost of the passengers, at the
cost of the railway workers. The

quality of the work would also suffer .

because the contractors do them in a
shoddy way, unlike the departmental
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workers, thus endangering the life
of the pasengers. I do mot «<now why
the Railway Minister has taken a fancy
and love for the contractors. This
should be looked into.

Coming to the Metro Railways, I
have two points, Firstly, please pay
some attention to the conditions of
work of the employees. But it is just
not being done. TUnder rule 14(3)
the officers are never punished. I
mentioned to the Minister the case
of a passenger train coming from
Bangladesh to West Bengal, which
met with an accident. That train was
hauled by a good engine, and not a
passenger engine. Further, it was
driven by a goods train driver, not a
passenger ftrain driver. Because of
this accident, that driver was sus-
pended and, later on, that poor man
died. His wife has not received any
compensation. When we ask: who
ordered the employment of a goods
engine and goods train driver, there

is no answer. The poor driver and

the poor fireman are punished, but
the great DME, who ordered these
things, remains unscathed. None of
these big officers ever get punished.
There is a proverb in Bengali that if
a_big man does something wrong, the
small man gets punished. This should
end in the railways.

Lastly, till today most of the work
in the Metro Railways are being done
by casual labour. Even though re-
cently a percentage of the casnal
labour have been  regularised. or
perhaps orders have been issued to
that effect, still something like 55
per cent of them are casual workers,
even after putting in 10 to 12 years
of service. They should be regularis-
ed immediately.

I will conclude by saying that suffi-
cient funds should be allotted regu-
larly for the Metro Railways so that
it can be completed early. Otherwise,
more money will have to be spent and
there will be more hazards and more
difficulties for the people of Calcutta.
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st ghw Tw (weREr)
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wfawer a7 aws ¥ gar faeg Y
g AT G1gT A 989 H qEAT Y
X S wgT fF wfeee g &t
FIT WS F AN I FEAT 9_S
g1 ¥ WY urieeew frel ¥ qeAT
qEar § F owr FaFar g SAw
B WK E ! T gE T A d
F Foawar g 2w &1 wg g faw
¥l g & W @A § ! 39 @WT
FAFAT A AT R TE WX o qF
7g AEY IWd WA & FT AT g
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a9 % dqIC gfiww §ue § O
gL 8 A AR |

TEHT FW T F ded waAHe
F TCF ¥ AMET S 89 W qEEar
S 9T Wr g Iuw gEaanr fRar S
@ E | 99 FE g@K 3 TFE Y
g FT ITANT Tgl FET JTAF THC
¥ FH G FI A HYT T9 qEEE
dar g W gEWE At ogHe
# fagr oo 3@ dareg w1 N Sg
g1 oo Fgd § {5 5w e S @@
FH A fada g @ g | N F TJa7
CIREEEE AN S L L )
g 7 3w giode # #Er TEAde
freae Mo @ ? 7
Faear ¢ for foaeT @ 2 sasar
g I W@ oz =W W fE
foet e A g & 1 wua oo
et 1 =T g ¢ ? fawen &
THE A WS QT FAFAT gL aed
g d far & QEr & ) Fg ax
e ot famior &9 99 €@ & s7=r
7T fF a@ ¥ 39 afraw wEEifadsr
F A UFA FT FMUT FT @Ed
Y A T q@ A gL FwA A
FOHT A g7 I TEEAT Fvg GEE
gra Y ot @ foweT o diF ¥ 99-
GFT TE FX W 2, SUHT % &
IYGIT FIfar |

AN FEE FOGR J AR T
IR GEEAT 34 FT [T FA g WX
F&a € e gt wges 3 I
ST | T TG A AT F OHEI 9%
M J-ATE. FET TEFR F oA S
F@ & | afFT N FemE W
far gy W § =ik fow o fr
AT FTH FL @ § I8 a1 A qY HTo=hy
TN [T TIET | WX W S
Tgum g ¥/ o ffeme @R 9T
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A WA F ST FE G IR Ao A
qU & § W GgANT AT =TiEd
foa® f& ag oodt & o=y &

%sri‘rﬁaﬁnir% #mﬁ%{%
fod & wdear oifd & I I @&

W1 A4y ¥Q A3 A2 fwer g 0 g
ITHT A AT AT I@AT AEy 1 gW
FAA TG AR TG AT F q@1T
# TE AT AT WK 99 g9 H
T FX g et s avEe e
TN & ff wRa F = =g a9
e 7k sl fa=r & i sufer
T & ar gg arferet A=S AEN g
wied g #1  Sufea fewt
TR @l FT qCF T &4 AT A1ied
T IAHRT AW FT G FAT AT0ET |

T Wl ¥ M A TW FWET
Togas 1 @ Far § AR A
mﬁwm‘r%ugmmﬁr
AT Far § fF @F@wor § oS
frotor & = g@T #X @ 2
IAH GEUWT A F1 a1 FT F {EAM

MR. DEPUTY-SPEAKER: Prof.

Ajit Kumar Mehta may speak now.

Mr. Vyas, I am interested in your
health. You have already spoken.
Only tomorrow you can speak.

DR, SUBRAMANIAM SWAMY:
Physical or mental?

MR DEPUTY-SPEArKER: He has
spoken already today once or twice.

DR, SUBRAMANIAM SWAMY:
Physical or mental?

MR. DEPUTY-SPEAKER: Physical.

gt faTard qw A
AT ff F a1 Y AT T AT |
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ME. DEPUTY-SPEAKER: Tomor-
oW,

WMo wEte FA Agai : (THYL)
U oY, § AEAY qeHl &
FFTAl AR WU FT SYHYAR
g7 <@ | STHr gT S qA O4r
wwar ¢ 7 faew 30-32 awi &
Tfeqal 9X, S7F WG & F= A
JA-TE | & F9ar 9t F A
F wad ¥ AR qfe=ww ame 7
Aiieeew Fgfaee 9 F wET ¥
99 & Fumaw qX gER fAel &t
.92t Traw FT &g faw qar g

MR. DEPUTY-SPEAKER: Simply
tell them if you come to power you
will implement ;t successfully, That is
all. 7t is how you have to meet the op-
position.

Hﬁmﬂwamé%ri’réwa-r
FH AL T |

wift feafa g § 5 goe fFeil-
ﬁﬁi‘ﬂ'ﬁﬁﬁ?ﬁwaa‘rm
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FAW A aTe AGt g | afewE H
¥ @A g a1 g mE v e
Tifgw, @Y TEEEE FT GATHT

ag’f@m|ﬁsrqma7ruﬁam'

g Hee W g 1 faar fae g e
fs fom SemaSr @7 gL W9 A
e fFaT W @ 98 g gImn
2 ok g M SA9T dS THRAIL
ag 7l a%al | fomw F@mogwn !
fywer feat gaeamt . &1 faerfa=T ear
@I @Y S§ TS & HTE St
g9 FoST IIW gl EAl g GEEd
F FUMEE FT, 9g fFa7 FAT AR |

ga wmar fF R Wa OF
qATET FAGAT W AT AF WGl A
¥ gXF@T AT Ft {aeAr g1 Algl—
SH AT & gIR N AT g A1,
s A #w W} E ) A e
e qftew & ST WEWd & 99
TUHFW FA T AR T A0

g < J1d AT Fgar Agam g |
SHRI SATYASADHAN CHAKRA-

BORTY: Hundred per cent correct.
You must have circular railway.

ST WA TATT AZAT © T HT-
quawi‘wmrw g f&
mizal #F o= @ A T T )
T ag gur fE er-ER Al
g7 Wi ofSe ¥ grEaT O ME &
feenr fe@d 760 @1 1 W a9 &
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79 W AT &d F A= FX
SEE 1 M 0 1 A G
e gga @9 g AR 98 med
# AR & 49 9 g ar g™ &
dYeT ST w2 el A W Ao
FHEEIgT § gaAYT %4 & ArEA
1 of@eEr aga feat & af=g
2| SE¥ wioar @ ATRU | T
¥ FAENYR AT ;Y FeIS A qfe-
afad F & qoET FT SRR
Haqd @ Hol 7 & fey o, s
T Ee|T FAT =AM |

UF FATY TEMM GOET g0
AR Hee FT dgd &1 ffeeTwa
FE X & FMYL HSA H SIe
fear mar g 1...

o owE W fm ()
saF @ fly war g




T ¥ FTOT AWEAIYL WEW A
suTETR W wioden FRATEr gr
§ | wmfwg wgw  amn  Reww
e fmgqr s A @1 9 gwEar-

9 HEA FT FE FL F AWML AT
¥ fammm mar § Fg Ry §EigR
A & guw w< femr s G
T &ga & gaTdr #HiT arfaat &t

glaeT & |

MR. DEPUTY-SPEAKER: I will
allow you and Mr. Verma at third
reading. The Minister wil] reply now.

SHRI SATYASADHAN CHAKRA-
BORTY: How long the city of Cal-
cutta will remain in operation?

SHRI P, C. SETHI: Many hon.
Members have made certain points
apart from Metro Railway and certain
points in connection with Metro Rail-
way. I would like to say that under
Section 13, there are about 80 cases
pending and therefore it g not correct
to say that there ig only one case pend-
ing. Ag far as the number of claims
under Section 25 is concerned, 102
claims have been registered, out of
which 93 claims have been disposeq of.

SHRI SUNIL MAITRA: In how
many cases, the actual payment has
been made?

SHRI P. C. SETHI: I do not have
the figures,

SHRI SUNIL MAITRA: In only
one case it hag been made, In all
other cases, the payment has not been
made. Plegse enquire,

SHRI P. C. SETHI: You have very
kindly mentioned that the cases have
not been disposed of also. (Interrup-
tions)

MR. DEPUTY-SPEAKER:
furnish the jnformation.

SHRI P, ¢ SETHI: The hon. Mem_
ber has mentioned about the Ashutosh
college building, This building has

You can
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been repaired by the Metro Railway
at the cost of more than one lakh of
rupees. If there are any repairs
necessary, we would certainly look
into the matter.

SHRI SUNIL MAITRA: Will you
please allow me a minute? Thig is
not g question of controversy. I am
just giving you the information that
the qualified engineers have already
stated that there is a great damage and
there is an apprehension of building
collapse, Flease go into these things
and get it examined by an independent
authority of your choice

SHRI P. C. SETHI: The Metro Pro-
ject is cerlainly one of the prestigious
projects. It has certainly takepn time
and it has been delayed. I would not
like to blame anybody for the delays
which have taken place.

SHRI CHITTA BASU: You have
to blame yOUI‘Sé]f.

SHRI P. C, SETHI: Every delay
hag not taken place only during this
period. It ig right from 1972 that
delays have occurred.

SHRI CHITTA BASU: I gid not
mean “you”; I meant the Railway
Ministry, .

SHRI P, C. SETHI: As a Minister,
I am fully responsible for all the
delays.

As far as the Project Construction
is concerned, now we are trying to
speed it up and the House will be
glad to know that in the Sixth Plan
period, Rs. 220 crores have heen pro-
vided and we have asked for more
allocation of funds in the Sixth Plan
periog itself. I am told by the Rail-
way authorities that the First Phase
of the Project. will start commencing
from 1985 gnd the Second Phase will -
start commencing from 1987. We are
not expecting any delays ang I am
quite hopeful that the Railways would
be able to keep unp their word, We
are trying to get more funds apart
from this. ;



491 “Metro Rly. (Comstruction JULY 21, 1982 - of Works) Amdt, Bill 432

SHRI NARAYAN CHOUBEY: What
about Salt Lake to Ramraja Tala pro-
ject?

SHRI P. C. SETHI: The hon, Mem-
ber is raising a new question. This
is a very limited question only for
the change of the Act and the change
of the Act only provided for the mcde
of compensation to be paid. At
present, it is by an arbitrator. Now,
we will have an appellate authority.
The hon. Member hag also drawn my
attention to the fact that it is heing
connived at in grder to accommodate
somebody who js retiring from the
Railways, I will certainly look into

the complaint and see that no such
connivance takes place,

Sir, whenever any debate on the
Railwayg starts al} demands of all
areas raised. We are certainly aware
of the difficulties of the backward
areas. In terms of the constraints of
resources and the funds allocated to
us, we are trying to do our best and
We are now hoping to get more funds.
Recently, we have got Rs. 195 crores
more and We are trying to allocate
these funds. I will be coming before
the House with the Supplementary
Demands sometime next week.

MR. DEPUTY-SPEKER: I shall
‘mow put the motion for consideration
of the Bil] to the vote of the House.

The question is:

“That the Bill to amend the
Metro Railways (Construction of
Works) Act, 1978, be taken into
«onsideration.”

The motion was adopted.

MR, DEPUTY-SPEAKER: The
House will now take up clause-bys
«lause consideration of the Bill.

The question is:

“That Clauses 2 to 17 stand part
of the Bill.”

The motion was adopted. -

Clauses 2 to 17 were added to the Bill.
Clause 1—(Short title and Com-
mencement)

Amendment Made:
Page 1, line 4, —
for “1981" substitute “1982” (2)
(Shri P. C. Sethi)

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as
stand part of the Bill”

amended,

The motion was adopted,

Clause 1, as am>nded, was added to
the Bill,

Enacting Formula

Amendment Made:
Page 1, line 1,—

for “Thirty-second”
“Thirty-third” (1)

(Shri P. C. Sethi)

substitute

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting formula, as
amended, stand part of the Bill.”

The motion was adopted,

The Enacting Formula, as amended,
wag added to the Bill.

The title was added to the Bill,

SHRI P. C. SETHI: Sir, 1 beg to
move: '

“That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER: Motion
moved:

That the bill, as amended be
passed
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta): Sir, I would
like to be very brief because you are
in a hurry and we are also in a hurry
to big farewell to our President,

You know that a great part of this
Project falls in my  Constituency,
Calcutta South, and the whole city
hag been on the operation t,able for
the last 10 years,

The most important question ig that
it is being delayed right from 1972.
Nowhere in the world you will find
that when such g Project is taken
up, this king of delay takes place.
By 10 years, they would have com-
pleted two Metro railway projects
like this.

whenever this question is discussed
you say that step are being taken to
see that this j5 expedited. But from
experience you wil] fing that the
delay is causing distress tp the people.
You can wel] understand the difficulty
of the people of Calcutta when such
an important thoroughfare op which
vehicles ply has been kept pending
completion,

That is. why, a firm commjtment
from the Hon. Minister is pecessary
ithat that project would be completed
by a certain date and tha all he neces-
sary resources would be mobilised for
this purpose

I, therefore, would like the Hon.

Minister to give the firm date by
‘which this project would be com-
pleted.

My friend Shri Chittg Basy will
also be supporting me when I say
that thjs project alone will not solve
the problem. They must reconsider
1he Circular Railway, review the deci-
sion and that will not cost much.
You must review thig decision and
you must complete thig project of
Circular Railway for Calcutta so that
the problems and the sufferings of
the people of Calcutta wil] be over.

I would like to have some firm
commitment from the Hon. Minjster
as to the firm date by which this

ADAVIIA 0V, 1YV \Wann)
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decision of the circular railway would
be reviewed and the project com-
pleted.
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forr Tamt 9X W SrEw T
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SHRI P. C. SETHI: The need of
Calcutta city as far as transport is-
concerned is very great, It is true
that ag far as thig project is concerned,
the cost is going up because of the
delay. But at the same time it cannot
be denied that Calcutta does need
thig system.

Ag far as conceding circular railway
ijg concerned, I do not deny that Cal-
cutta does not neeq it. The only
constraint at present is  resources.
But we have not abandoned it and
as soon as the resources permit us
and we get the report {rom the West
Bengal Government, we would cer-
tainly consider it. ..

SHRI SOMNATH CHATTERJEE:
Thank you. We are obligeq to him.
I got a letter from Shri Kedar Pandey
when he was Railway Minister that a
Committee has been formeq to look
into it. Pleage don’t shelve it. Let
it be operative,

SHRI P. C. SETHI: I do not shelve
any commitiee that has been formed.
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Ag far ag the other points which
have been raised, I hadq ip reply to
the Jlast Qquestion which wag raised
said that the needg of Calcutta city
are great and, therefore, this was a
necessity and the amount has to be
spent.

As far as the point made by Mr.
Vyag is concerned, whatever surveys
‘we have providedq for in the Budget,
I can assure him that we will take
them up. We have now given more
funds even for the line which is going
from Kota to Chittor.
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MR, DEPUTY SPEAKER: Now the
Question js:

“That the Bill, as amended, bt
passed.”

The maotion was adopied.

1759 hrs.

The Lok Sabha then adjourneq till
Eleven of the Clock on Thursday,
July 22, 1982/Asadha 31, 1904 (Saka)



